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Order No.1, dated 5.4.2002 

The objection raised by the 

Reistrar1is overruled. This case he reistered 

and a number be k liven. 

2. Heard Shri S.P."iohanty, the 

learned counsel for the applicant and Shri 

S.Behera, the learned Pdditiona1 Standin 

Counsel for the respondents. Uith consent of 

the learned counsel for both sides, this case 

is taken up for final disposal at the stae of 

admission itself. 

3. The case of the applicant is that he had 

served provisionally as Extra Departmental 

Branch Post Plaster for three years under 

nnexures 1 and 2 and that he had made a 
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representation on 5.7.2001 seeking the benefit 

of past experience. As it appears the Postal 

Department has souht for material particulars 

from the applicant to satisfy themselves that 

the applicant really had gathered experienceS 

lawfully. It is the case of the applicant that 

he has lost the material documents;for which he 

has placed materials on record under Annexures 

5 and 6. It is the case of the applicant that 

he is a Hatriculate and athered some 

experience which should be taken into account 

while makinj  fresh recruitment. rlr.rIohanty 

appearin for the applicant also draws my 

attention to sub-pararaph (2) of parayraph 15 

of Annexure-3 which reads as follows: 

12. Efforts should be 
made 	to 	yive 	alternative 
employment to ED Ayents who are 
appointed 	provisionally 	and 
subsequently discharyed from 
service due to administrative 
reasons, if at the time of 
dischare they had put in not 
less than three years' service. 
In such cases their names 
should be included in the 
wasitin list of ED Aents 
dischared 	from 	service, 
prescribed in D.C., P&T, letter 
No.43-4/77-pen., 	 dated 
23.2.1979." 

He has also drawn my attention to a Full Bench 

jud'ment of this Tribunal rendered in the case 

of G.S.Parvathy v. Sub-Divisional Inspector 

(Postal) and others, Full Bench Judyments of 

CAT (199194)(Vol.III)(Bhari Brothers), Paye 

391; wherein preference yiven to past 

experience was held to he not bad. In the 

aforesaid premises, this O.A. is disposed of 

with direction to the respondents to take into 

account the past experience of the applicant 
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while considerjn his case for ivin 

appointment in extra departmental oranisation 

of Postal Department. 

This O.A. is accordinly disposed 

of. Mr.Mohanty, appearinj for the applicant, 

VN6N~N  
undertakes to file the required postayes and 

copies of the O.A. for communication of this 

rder to the respondents alone with the copies 

f the O.A., within three days. Free copies of 

his order be iven to the learned counsel of 

oth sides. 	 Lj / 
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MEMBER (JUDICIAL) 
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